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New 0 e1hi, this 1 996.

2 .

Shri Oev/i Dayal Sharma ./^Late Pt. Anand Swarop, .s/o Late „ .„ in Ft. Road/„ r-i49, Wain 1u t-T. .

Chhaju Pur. Shardara . . . Applicant
New Delhi - 32

r- i- j n P Kalshian'(by Adv/ocate Shri

VS.

The Chief Secretary -
^  • Govt . of NCT of Delhi

Old Secretariat j .
0elhi - 5A

The Director of Education
NCT of Delhi ,
Old Secretariat
O^elhi - 54 .

The Deputy Director of Education
Directorate of
Distt. North East Delhi
B  Block, Yamuna Vihar Respondents ;
Delhi - 53.

1  cK-ri nirish kathpalia .^by Advocate Shri birisn

ORDER (By circulatiopl

BppXicpnt HP. HUP. -H

directions to Respondents for crossing the E
.  of arrears thereof. The OA was dismissed on^,and payment of arrear ^

nd that the Applicant was awarded a minpr.^^4.9.96 on the ground that
n  29 9 92 and subsequently another ■penalty of "Cansute" P" 29.9.32 ,

— ' , 93 lelatiHP to an HC claiH fHa.memo on 15. i' .aa i'=-^
A

from B.6.B2 to 29.6.82.
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present RA, it is submitted there .has

been an error apparent on the face of the record inasmuch

as the Tribunal overlooked the point that the OPC uhich

met in m^rch 1994 had recommended the crossing of EB u.e.f.

1 .1.93 being fully a u, a r e of the penalty of Censure auarded

on 2 9 . 9 . 9 2 , and that this Tribunal could not sit on the

recommendations of the DPC. Clearly in substance ' the RA

differs from the conclusion of the Tribunal. This

conclusion was based on the f a r t q n f hrne Tacts of the case as assessed

by ths Tribunal and it »as hald that tha i^paaition of

a  panalty of Consota dabarted tha applicant for considaia-

tion for propotion for a pariod of six ponths and sinca

tha panalty pas ipposad on 29.9.92 ohaioosl, tha applicant

not alipihla to cross tha E9 on ,.,.93. Thus thara

is no arror apparent on tha faca of tha record as allagad
in tha Paviap Bpplication. Tha facts of tha case and the

reasons phich parsoadad tha TriPunal to causa tha ippugnad
order haya baan clearly stated in tha order. I tharafora

find no psrit in tha R« .hich is hereby dispissad.
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